HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: — AY33 ~ IRG/LP Dated: 26 .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Aaqib Muzafar
S/O Muzafar Ahmad Dar
R/O Wanihama Payeen, Hazratbal Tehsil Dargah District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-701-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

L
By Order el b_o\«\‘)
’—, .
(Registr ministration)
o TR

No: Y3Y70-78 /RG/LP Dated 1.6.09.2024 M{h\a\\
Copy forwarded to the: -
i Principal District and Sessions Judge, Srinagar. e
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar. :
B. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : _
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Aaqgib Muzafar, Advocate
for information and necessary action.

...... _ m\/w

(Registrar Administration),
Lapr o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: — 273y~ IRGILP Dated: 24 .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Aabid Hussain Shah
S/O Md Syed Shah
R/O Gundbal Kaloosa Tehsil & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this natification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-702-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

(g

By Order >t
= b 00\\’1\’\7

/"7 .
(Registrar Administration)

a A i
No: Y34 720-04 /RG/LP Dated 1$09.2024 S0\ M A

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bandipora.

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. :

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Aabid Hussain Shah, Advocate

for information and necessary action.

oo

n ) - = -
(Registrar Administration) M
MW W,y/,,,\ﬂ\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: — 2435 — |RGILP Dated: 24 .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Absara Jabeen
D/O Abdul Gani Bhat
R/O Pinglena Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned ‘University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-703-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Ord ~
o \___erZgJoTmy
P

(Registrar Administration)

& Ve
No: Y3Y66-9Y /RG/LP Dated ).6..09.2024 ) M 1/°\\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Ms. Absara Jabeen, Advocate

for information and necessary action.

o
(Registrar Administration) :

%\"”

hrt e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: —2%34~  |RGILP Dated: 26 .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Aroona Rashid
D/O Ab Rashid Dar
R/O Darpora Hajinpora Vessu, Teshil Davsar District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this natification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-704-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order i k/%b‘\?‘gw

(Registrar Administration)

S "

No: Y3Y9Y-$o) /RG/LP Dated )6.09.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2; Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kulgam.
6] CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. :

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
T Ms. Aroona Rashid, Advocate
for information and necessary action.

. Nfb AP
(Eeginministration) o
M L/ \0\\
7 573
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: - 2% 3F— IRGILP Dated: 26 .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Ashaq Hussain Wani
S/O Gulam Mohi Ud Din Wani
R/O Mirgund Singhpora Tehsil Singhpora District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-705-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/ mﬁ

(ﬁ’e‘giWA%ministration)
O\\ . \/\,1
& a7

No: Y363 - (0 /RG/LP Dated )Lé.09.2024

Copy forwarded to the: -

[ Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : -
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

il Mr. Ashaq Hussain Wani, Advocate
for information and necessary action.

(I?e istrar Administration)
w\ﬂ W’\W

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:-2Y38 —  |RGILP Dated: 24 .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Arbina Mukhtar
D/O Mukhtar Ahmad Bhat
R/O Khanyar Tehsil Khanyar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-706-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order V mﬁ/\j

alk
(Regis):gréAwninistration)
B\

. m
/" \Y
No: %S 26-20 /RG/LP Dated 2£09.2024 m\«\

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar. _
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ : .
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Arbina Mukhtar, Advocate :
for information and necessary action.

J—‘»
\/ )
ﬂ : - - -
(Registrar Administration

e
b gTa



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: - 2439 ~ IRG/LP Dated: 24 .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Asif Dil

S/0O Dil Mohd Dar

R/O Sail Chersoo Teshil Awantipora District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-707-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order - \k/' mw

(Regijt)g{Administration)
A
ad Z‘V” +\”‘

No: Y326-3L /RG/LP Dated 24.09.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

Z. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Asif Dil, Advocate

...... for information and necessary action.

e \/WMW&

(Regjstrar Administration)

il W Po¥
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: — 2YY0 ~ |RGILP Dated: -4 .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Arba Rehman
D/O Abdul Rehman Kawa
R/0O Khawaja Bazar Nowhatta Tehsil Khanyar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this natification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-708-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

o
By Order N;,b Uod-}ow

T

(Registrar Administration)
a0 Y

No: Y3¢3 ¢ -4 ) /RG/LP Dated 24.09.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2; Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

" 49 Ms. Arba Rehman, Advocate

...... for information and necessary action. : /*"i/
o\
(Regrtr/arAdministration)
L\
Al fps



9

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: —2YY/—  |RGILP Dated: )& .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Aijaz Ahmad Dar
S/O Abdul Majeed Dar
R/O Dar Mohalla Nunnar Tehsil and District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-709-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order o "\—9)’\7
(ﬁegi trar Administration)

M D i
No: /3593- S0 /RG/LP Dated 1£.09.2024 w\q\ ,&VB"@\”‘\

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Ganderbal. _
2 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Aijaz Ahmad Dar, Advocate
for information and necessary action.

S
(Registrar Administration)
iy s AV
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:-)2 YY) - IRG/LP Dated: 24 .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Aqib Manzoor
S/O Manzoor Ahmed Bhat
R/O Hathikhan Rainawari Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-710-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \\/ m u’\/\.’

(I?eéis ar Administration)
G b

No: 13¢§0-C®  /RG/LP Dated ).6.09.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7 & Mr. Aqib Manzoor, Advocate
for information and necessary action.

T o et

(Registrar Administration)

i o

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:_ 2YY3— RGP Dated: 24 .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Amir Aziz Parray
S/O Abdul Aziz Parray
R/O Bon Makhama Tehsil Magam District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-711-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

)

N~
By Order P \\/WE,’:b oo\]u’H—/

(Regist&ar/Adainistration)
Q o
No: U3¢0 -6 6 /RG/LP Dated )6.09.2024 A\ \ W\’\\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Budgam.

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Amir Aziz Parray, Advocate

...... for information and necessary action.

e
" . L§
(Rei;s/trar 7{-}dministratlon)

M vl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: — 2Yyy - IRGILP Dated: 24 .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Atufa Farooq
D/O Farooq Ahmad
R/O Sheikh Mohalla Namblabal,Tehsil Pampore District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-712-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
)
NS v
By Order " s Uo\\v"\'f

(I%Qis dministration)

G s’

No: Y35§67-7Y /RG/LP Dated ).6..09.2024

Copy forwarded to the: -

o Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar. .
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Atufa Farooq, Advocate
for information and necessary action.

(Registrar Administration)
b e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: - 2HYS — IRG/LP Dated: 24 .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Ab Wahid Lone
S/O Ali Mohd Lone
R/O Jawahirpora LamTehsil Aripal District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-713-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \
(Registra wdministr tion)

W\ %\“a\w

No: Y3575-0 2 /RG/LP Dated 4.09.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Ab Wahid Lone, Advocate

...... for information and necessary action.

o~ vb APy
(ﬁéé'strar Administration) <V‘"
L Ly
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

o~ (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
p * % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: — 2432~ |RGILP Dated: 24.09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Baber Bilal
S/O Zameer Ahmad
R/O Lane No.2 Bulbul Bagh, Barzulla Tehsil Srinagar South District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-714-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
& )" L Y
(Re}\gi/sat/rar Administration
g oo o8
’yb.o ;\f‘\*
No: Y3/66-F 3 /RG/LP Dated 24.09.2024
Copy forwarded to the: -
1 Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi _
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . _

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Baber Bilal, Advocate

for information and necessary action.

ﬁ@ar dministraabn)
M -
Al % %’Ww{p\ﬁ\m
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 245/ ‘?/ YerY  IRGILP Dated: 23 ./22024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Bariqah Shahrie
D/O Basharat Ahmad Shahrie
R/O Vicharnag Nowshara Near Shiv Temple Soura Tehsil Eigdah District

Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-715-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order :
o or Z5EFe Y
(Registrar Administration)

A [ Al
No: YYod6 —93 /RGP Dated ©3.l0.2024 7° ¥

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Bariqah Shahrie, Advocate

for information and necessary action.

' \rm\/ A L
(ﬁ?eg' dministration)

T Pt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: J24§) ?/1’ »r7  IRG/LP Dated: ©3 . /02024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Binish Mushtaq Reshi
D/O Mushtaq Ahmad Reshi
R/O Aali Kadal Tehsil Srinagar South District Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this natification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-716-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order . AL
e 1 ke o
(Regi dministration)
\0\\'” (Br"Y
No: YYe9y —/o] /RG/LP Dated 3.l0.2024 56
Copy forwarded to the: -
ik Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Ms. Binish Mushtaq Reshi, Advocate
for information and necessary action.

=) \—(‘W')«b o.ﬁ) W
. -
(Registrar Administration)

Tar e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 3'153«8%»‘1 IRG/LP Dated: ©3 .}o.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Danish Sultan Mir
S/O Mohammad Sultan Mir
R/O Jamia Mohalla Zethan Tehsil Dangiwcha District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this natification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-717-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order . 3
y oIS ﬁ\w

(I@éisdeinistration)

W
N Zy*“ﬁ'/
No: Y4\e) - 89 /RG/LP Dated ©> |©.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

o5 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Danish Sultan Mir, Advocate

for information and necessary action.

o e

(Et)ag';istrar dministrat}'g:) 5
bl Ul
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ¢S4 ‘*f Yov4  /RG/LP Dated: 02 |0,.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Danish Showket
S/O Showkat Ahmad Wagay
R/O Watoo Tehsil D.H. Pora District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-718-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \/ » mﬁq

(ﬁééistrar Administratig:) :

/
o i
No: Y119« v6  /RG/LP Dated ©3.0.2024

Copy forwarded to the: -

i Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi

3: Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam.

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

74 Mr. Danish Showket, Advocate

for information and necessary action.

e 2oy
(Regiitr} dministration)

e ‘5)/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:2M Y /RGILP Dated: t,: lon. *.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Gowsee Hassan
D/O Gh Hassan Wagay
R/O Pati Akhran Nowpora Tehsil Devsar District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-719-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order V i Wﬂj

(ﬁ’egisdeinistration)
A\

5 2»,»6‘"/

No: 1 416915 /RGP Dated bl 2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ .

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Gowsee Hassan, Advocate

for information and necessary action.

m‘%\e/‘\\ww

ﬂ ; - -
(Registra ministration)

bt fpt”




20

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:XM €6l oy RaiLP Dated: & _/o.. 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Ishfaqg Ahmad Rather
S/O Abdul Rashid Rather
R/O Narsingh Pora Tehsil Beerwah District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-720-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order o‘\ N %
q.h
(Reglstrar Admmstraﬁz
bl

No: Yl 748> renp pated /(s .2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Budgam.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7 Mr. Ishfag Ahmad Rather, Advocate
for information and necessary action.

\,ﬁ/ W
(Re istr ministratio )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:>H <7 ﬂé 2 DY IRGILP Dated: /1 —[o.. .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Irshad Ahmad Ahanger
S/O Gh Nabi Ahanger
R/O Prang Plang Tehsil Kangan District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-721-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \r/ L W

(?égistra dministration)

M
& c‘\\ 7
No: Y1 82-Fo /RG/LP Dated 4 (&> 2024 M

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

5- CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ :
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
74 Mr. Irshad Ahmad Ahanger, Advocate
for information and necessary action.

Sl
} \\/W
(I%7 istrar Administration) :
Ko [
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:>—H ng éE e H IRG/LP Dated: L_[.- [y ..2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Iqra Farooq
D/O Farooq Ahmad Dar
R/O Warpora PattanTehsil Pattan District Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-722-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order )\—/w‘ W
(ﬁégiwAdministr tion)
i 3;»*\3'7

No:4U12(- b /RGILP Dated ¥ .2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Baramulla. .

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. : _

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

T Ms. Iqra Farooq, Advocate
for information and necessary action.

\ e

(I%gistrar Administratipn) ﬁ"'/

il
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:2H §9 leeb)i IRGILP Dated: & —(0-).2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms.Ifat Fayaz
D/O Fayaz Ahmad Peer
R/O Durashpora, Byepass Handwara Tehsil Handwara District Kupwara.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-723-2024 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order V B Mﬁ*f

(I%Qistrar Administration)

No:14197- 3l /re1LP Dated Qf/a 1.2024 W\v« W

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kupwara.

5; CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms.Ifat Fayaz, Advocate
...... for information and necessary action.

)

-\/“ﬁf""

(R(e—'gistrar Administration)
M W/

bt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 2\ fp e 3 Y RGILP Dated: [/—/p..>.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Iqra Mushtaq
D/O Mushtaq Ahmad Sheikh
R/O Kursoo Rajbagh Tehsil Srinagar South District Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-724-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order . \/ sk W
(@giswAdministra ion) .
A0 M

No:%U20S- |1 /RGILP Dated {—~.2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Iqra Mushtaq , Advocate
for information and necessary action.

o

\__ 255

(ﬁzgi rar A%ministrationw 1,
N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 246! ek 2ol reLp Dated: ¥—/0 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Junaid Bashir
S/O Bashir Ahmad Reshi
R/O Batamohalla Sumbal Tehsil Sumbal District Bandipora.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-725-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order V W
5%

/7 ! - -
(Registrar Administration)

b fyr”
No:U U212/ S /RGILP Dated O_(t.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora.

o CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Junaid Bashir, Advocate
...... for information and necessary action.

\/0\%\"/‘7\/””’

(I?e'istrar Administration) ,
L (e



26

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 2 é,)dc)b)@j, IRGILP Dated:(/—/0. 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Khushboo Manzoor
D/O Manzoor Ahmad Sofi
R/O Onagam Bandipora Tehsil & District Bandipora.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-726-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/ L /\/V’)JM»’

(Reglltg Administration)

ap? Q,,,f’/

No: 4o 19-2-S RGP Dated!/~ (6 .2024

Copy forwarded to the: -

1= Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Khushboo Manzoor, Advocate
...... for information and necessary action.

1

LR

(Ifg }strar dministration)
Mw M/
?




27

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 24 b olalca)-r IRG/LP Dated: Q»ZO‘ .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms.Malia Shahid
D/O Hakim Shahid Mahmood
R/O Hakim Mohalla aghwanpora Lal Bazar Tehsil Eidgah District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-727-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \/,,a/‘ ::b o} 7,0"1/'7
(Ee’gistrar Administration)

i e

No: 4 224X /RG/LP Dated U—(p 2024

Copy forwarded to the: -

1: Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : :
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
\/’
Ol

7. Ms.Malia Shahid, Advocate
ﬁ-’ . istrar Administration .
(Re L ) o 7
7

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:2Y 64 O{DL&C{ IRGILP Dated: {/— /0. ..2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Muhammad Ilyas Khanday
S/O Khurshid Ahmad Khnday
R/O Khandey Mohalla Dadi Nowbugh Tehsil & District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-728-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order b i W

(E'égigtr/ar Administgf:lc:l)
q\w 4
No:lt %L%%Jio /RG/LP Dated 4%2,,.2024 M

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ganderbal.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ .
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Muhammad Ilyas Khanday, Advocate
for information and necessary action.

(QW V?dministram/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: >(( éS <4:)03(f IRG/LP Dated: (ir [DO..5.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Murshid Hamid
S/O Abdul Hamid Mir
R/O Main Magam Tehsil Handwara District Kupwara.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-729-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order vwﬁ 59 3}1
(ﬁégi trar Administ

ration)
%] ! M

no: b1~ Y b renp Datedé-—/.@J.ZOM

Copy forwarded to the: -

i = Principal District and Sessions Judge, Kupwara.

2, Secretary, Bar Council of India, New Delhi

o Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Murshid Hamid, Advocate
...... for information and necessary action.

»r
Reg \Mﬂiy
(Registrar Administratio

\

Lom b

'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:2Y 66 f’é DU RGILP Dated: /—/p. . .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr.Mohammad Shoaib Yaseen Malik
S/O Mohammad Yaseen Malik
R/O Khoja Mohalla Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-730-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order .
y , o HE\Y 7_0/\.7
e
(Registrar Administration)
4] DNJ/
55
No: C/Z/;L?/ 783 /RGILP Dated G0 2024
Copy forwarded to the: -
15 Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Baramulla. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr.Mohammad Shoaib Yaseen Malik, Advocate
...... for information and necessary action.

Akl
P
(Registrar Administratiop)
jﬁ!’” fos”
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:2Y 67 &{3> >b reLP Dated:[[r (0. - .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Majid Ahmad Reshi
S/O Abdul Ahad Reshi
R/O Buderkote Tehsil Tangmarg District Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial
No.JK-731-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

2

\ S -
By Order \mw

(ﬁégistrar Administration)

No:[ (28— 61 /RG1LP Dated §-/».2024 W/ " M :

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4 President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . .
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

i Mr. Majid Ahmad Reshi, Advocate
for information and necessary action.

n-K/M\’

(Registrar Administration)

ik o -
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 248 Shd> Iy RaiLp Dated: 7—/0..~ 2024
It is hereby notified that vide High Court Order Dated 24.09.2024
Mr. Muzaffar Ali
S/O Ali Mohammad Reshi

R/O Buderkote Tehsil Tangmarg District Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-732-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order \/w W

(@distrar Administration)

bar 7

No Y240 — LS RGP Dated-/4 ..2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Baramulla.

2: Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Z: Mr. Muzaffar Ali, Advocate

for information and necessary action.

«

,J"j
)
(Registrar Administration)
/:@a;” W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 24 (69 OL\\,>=>Q//RG/LP Dated: [/~ (p.. 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Maroofa Nazir

D/O Nazir Ahmad Reshi

R/O Reshi Mohalla, Saidpora Tehsil Dangerpora District Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-733-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order 4
\/‘%ﬁ m

(R?éistrar Administration)

N
ol 297 S RGP Dated” (02024 A”/’q’ gy"(’j/

Copy forwarded to the: -

1 Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . :
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Maroofa Nazir, Advocate
...... for information and necessary action.

\_ e
(ﬁvegistrar Administratiop) 2
22l e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:2 1o O&D‘J_QI}RG/LP Dated:ciﬁo” 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Misbah Ashraf
D/O Mohammad Ashraf Sundroo
R/O Nigeen Bagh “B” Krankshivan Colony Tehsil Sopore District Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-734-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

peis \ et
(@Qijtr}r dministration)
il M i

No: Y'Y Y74—82 /RG/LP Dated /- {p>.2024

Copy forwarded to the: -

i Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3! Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

9: CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . :
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Misbah Ashraf, Advocate
...... for information and necessary action.

o~
(Registrar Administration)
zﬁm ™
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:XMTl ok > b Renp Dated: 7— /2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr.Mohammad Sameem
S/O Ahsan Ul Haq
R/O Baghi Sannah, Tehsil Sopore District Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this natification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-735-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order V 4 W»‘;

~ ) .
(Registrar Administration)
4

N
ol 284G/ renp patedl/p 2024 i

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5: CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr.Mohammad Sameem, Advocate

...... for information and necessary action.

Y o

2 . 1
(Registrar Administration)

551! M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No XM 7D, a{\/'lc’)Q!/RG/LP Dated:(i_m_ .2024
It is hereby notified that vide High Court Order Dated 24.09.2024
Mr. Muteeb Firdous
S/O Firdous Ahmad Najar

R/O Chana Mohalla Chattabal Tehsil & District Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-736-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order V W

e
(Registrar Administration)

< iRl W
No:f 429234/ /RGILP Dated ; ~7 2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same. ‘

7. Mr. Muteeb Firdous, Advocate

for information and necessary action.

=gy

(ﬁ—é istrar Administration)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No:)ﬂﬁ i)oﬂlRGILP Dated:Q\ (4. .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Nadia Khan
D/O Tanveer Ahmad Khan
R/O Bagna Noorkha Tehsil Boniyar District Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-737-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/ W 5y

(R’égiswdministration)
=

W
No:%&lg_‘;aﬂ /RG/LP Datedé"/ﬂ .2024 o M

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla. .
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

il Ms. Nadia Khan, Advocate
for information and necessary action.

e
\M’H
S
(Registrar Administration)
Rt
z7Lllgl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: 2MTY a&\\j;QWRG/LP Dated://- [0. 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Najma Nazir
D/O Nazir Ahmad Ganaie
R/O Shutloo Rafiabad Tehsil Rohama District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-738-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/ W
7

(-’ f - - -
(Registrar Administration)

W
vo: (142 b ranr patedl?-/7 2024 A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla. .
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ -
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Najma Nazir, Advocate
...... for information and necessary action.

o

159

~ ) :
(Regjstrar Administration

=4

o~
O/\/,
#
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No: 247 & C‘«L\\JB_Q/LIHRGILP Dated: (/—/p_ ".2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Naqia Masoodi
D/O Abdul Qudoos Masoodi
R/O Tragpora Rafiabad Tehsil Rohama District Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-739-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/ W

(§gg'i trar Administration)
™ /
No: L/I/E/ 7,,)%, /RG/LP Dated?~/ﬂ~.2024 A 2’*

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7 4 Ms. Nagia Masood, Advocate
...... for information and necessary action.

1

(Registrar Administration)
/
f%ﬁ s I"ﬁ'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 2M 76 C’XSMIRGILP Dated:[/NZQ. 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Nadiya Ramzan
D/O Mohammad Ramzan
R/O Nagripora, Beehama Tehsil & District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-740-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \/, mﬂ‘/"
e

(Registrar Administration?f‘/

al™
No: 9(/ 2( &S renp pated 4/0// 2024 Zh

Copy forwarded to the: -

i 5 Principal District and Sessions Judge, Ganderbal.

2 Secretary, Bar Council of India, New Delhi

% Manager, Government Press, Srinagar for publication in the next issue «f

Government Gazette.
4. President, District Bar Association, Ganderbal.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. :
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms, Nadiya Ramzan, Advocate
...... for information and necessary action.

&
k. \/W
(Regjstrar Administre tion)
Jﬁq(”‘f , ogws)’



41

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: >;Q| [ ] g:Aa ZuQ,QIRGILP Dated:éz_éz.),',.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Nelofar Sultan
D/O Mohammad Sultan Lone
R/O Rawathpora Tehsil Kralpora District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-741-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order -1 \/ W

(Regisfrar Administration)

No: 130622 Renp petsll/ 712098 illa XV’I’?

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi

x Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . :
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

o Ms. Nelofar Sultan, Advocate
for information and necessary action.

o
\__ o
— o
(Registrar Administration)

=7hllg

/4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:2U) 78 o >.) {/IRGILP Dated: (/- /) .- .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Rutba Qayoom
D/O Abdul Qayoom Mattoo
R/O Eidgah Shaheed Mazar Tehsil Eidgah District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-742-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \/ B W)«Lf

(I{ééigtr}rAdministration)
4

No: P72 p) Q@ /RGILP Dated 75,2024 i ;&V 5

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y % Ms. Rutba Qayoom, Advocate L

for information and necessary action.

-

( ejﬁr Administration)
=il b

\\/ e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 2479 e[ 524 IRaiLP Dated: (/-// 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Raheeq Assad
D/O Assad Ullah Wani
R/O Yangoora Tehsil Lar District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-743-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order | \_/W M
(ﬁggij)tr/ar"/dministration) :
4 /g
No: YU 3 46 /RG/LP Dated Q.,/p 202 A Z\V if

Copy forwarded to the: -

18 Principal District and Sessions Judge, Ganderbal.

2 Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

D CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Raheeq Assad, Advocate
...... for information and necessary action.

s \A/%c\’o/ﬂﬁv
(Rﬁrar dministration)
’/‘]Qr‘w M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:2UQY ek ok ReLp Dated: {/— (0. ~.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Syed Gowhar Ahmad Shah
S/0O Syed Mushtaq Ahmad Shah
R/O Kradi Shangus Tehsil Shangus District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-744-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
(Regi t\Ad/ T?E\)ﬂﬁ”“;
egistrar ministration
L
No: Y4201 8] jRe/LP Dated Y0 2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Syed Gowhar Ahmad Shah, Advocate
for information and necessary action.

\//»Qﬂg

(Reg strar Administration) Iy
5]
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: lHQ\B_c)@aWIRG/LP Dated: Q; _.10.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Syed Hamid Ul Hussnain
S/O Syed Ab Hamid
R/O H. No. 5 Shadab Lane, Mini Colony Tehsil Chanapora-Natipora District

Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-745-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order st‘”' 5
15104 202

=
(Regisdeini tration
e

No:UU 120 /RG/LP Datedl{ —10.2024

Copy forwarded to the: -
1 Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

1 Mr. Syed Hamid Ul Hussnain, Advocate
for information and necessary action.

...... W\/J:‘
')_b 00\ 2

o y
(Registrar Adminis tion)
e‘\/ /
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:24E S 43 > U RreILP Dated: {/— (0. .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Suhail Abass
S/O Mohammad Abass Kawa

R/O Kawapora Payeen, Shadipora Sarai Dangerpora Tehsil Sumbal District
Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-746-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order " bWW

(Registrar Administration)
No:40 o> T — /RGILP Dated [/-/.O ..2024

b hut”
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

f £ Mr. Suhail Abass, Advocate

for information and necessary action.

(Eg istrar Administration)
M‘W

\___esgdh
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:2Y &b chdad i RerLP Dated: {/— /0. 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Syed Fazila Ayoub
D/O Syed Mir Mohammad Ayoub
R/O Gassi Mohalla, Posha Masjid Safa kadal Tehsil Eidgah District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-747-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

o
By Order e \W
(Registrar Administration)
L Loy

No: UUUT6-7(, /RGILP Dated [/~ .2024

Copy forwarded to the: -

2 2 Principal District and Sessions Judge, Srinagar.

2: Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 6 Ms. Syed Fazila Ayoub, Advocate

...... for information and necessary action.

2

ot

(Qeg'strar Administration)
M\”’ bt



48

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: X187 eh SOl RaiLp Dated: & (0. -.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Sana Zainab
D/O Sajad Hussain Khan
R/O Boni Bagh Baghwanpora Lal Bazar Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this natification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-748-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

P
(ﬁzgis rarAdmim\/\?
Gt

No:UU U 7-%> /RGP Datedz/*/.CD:f-.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3; Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Ms. Sana Zainab, Advocate

...... for information and necessary action.

\W
(?egi trar Administratign)
A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %*

PROVISIONAL

ENROLLMENT

NOTIFICATION
No XM &L eh> DY Raip Dated: ()— (0. -.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Sabir Saffdar
S/O Saffdar Hussain Mir
R/O Bharti Bhalessa Tehsil Bhalessa Gandoh District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-749-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order
* \/'/fg\o/ﬂ‘gﬂ/

(Regl trar Administration)
W
W’q\ gu« 7
Noy U &l -0 /RGP Dated!(-l>:.2024 \ (g

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Doda.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. :
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Sabir Saffdar, Advocate
...... for information and necessary action.

\/m

(Reg strar Admlnlstratlon)
ye]‘*
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:2 42 q Cibinw:lRGlLP Dated: (1—[ . .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Sarfaraz Hussain Bahar
S/O Wali Mohammad Bahar
R/O Rakhi Sultanpura, Gounchipora Tehsil Sumbal Disrtict Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-750-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

souaht before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/w ‘_Z g 'ul/b

(ﬁégﬁstrar Administration)

AR Y

noMUL 91 A7 /RGP Datedly—o.2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi

3; Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora.

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

T Mr. Sarfaraz Hussain Bahar, Advocate
for information and necessary action.

(I? gistrar Administration)
1%“\"” yﬁ"‘%)/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2MU A doolireiLe Dated: /—/0. 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Sahil Nazir Bhat
S/O Nazir Ahmad Bhat
R/O Chattapora Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-751-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

souaht before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
; \A/W/QO/QF;V)
(Reglstrar dmmlstratlon)

No:U2 0% |\ /RG/LP Dated 1—\b .2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sahil Nazir Bhat, Advocate

for information and necessary action.

......

\/‘/Gﬂ,{ow

(ﬁ’eglstrar Admmlstratlcg;wﬁ’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2496 c}a >4 IRG/ILP Dated:(y— /.. .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Syed Soobia
D/O Syed Rafiq Peerzada
R/O Konan Baba Gund Tehsil & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from ' CID. His/her name has been entered under serial

No.JK-752-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order \MW
s

(Registrar Administration)

v
No:uUU A% Sl rerP pated (- /o -.2024

Copy forwarded to the: -

1% Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi :

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : ]
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

o Ms. Syed Soobia, Advocate
for information and necessary action.

n : - - -
(Registrar Admmlstratlm
7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 24 9] _04\1@%{,- IRGILP Dated: Q-/Q.' 2.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Sobia Shabir
D/O Shabir Hussain Bangi
R/O Shutra Shahi Tehsil Srinagar South District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-753-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order V W

(E’eéistrar Administration)

No: L1 USoh-1) /RG/LP Dated 9—/0 ,.2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2i Secretary, Bar Council of India, New Delhi

e Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
y & Ms. Sobia Shabir, Advocate

...... for information and necessary action.

o

- :
(Registrar Administration)

bet”

»g’/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No2MQ\ ek DY [RGILP Dated: (4. |o.. .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Toufeel Rasheed Chalkoo
S/O Abdul Rasheed Chlkoo
R/O Salamabad Tehsil Uri District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-754-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \/Nw =
" = Ydliete;

(Registrar Administration)

No: UU28e R /RGP Dated li—[t.2024 %ﬁfl/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5y CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ .
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
y ¢ Mr. Toufeel Rasheed Chalkoo, Advocate

...... for information and necessary action. :
.
2

) -
(Registrar Administratai:r) :

-B"/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 24 ‘f&(;”ﬁ 2024 |RGILP Dated: 0! .[c.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Vanshaj Khajuria
S/O Ravi Kumar Sharma
R/O Ward No. 2 Ramnagar Tehsil Ramnagar District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-755-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order : o
Y \_/' &%\ﬁ\;’v
S

(Registrar Administration)

™M %‘J‘S’)/
No: 7288/-88 /rG/LP Dated 0/ .t0.2024 20
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Udhampur. _
5; CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : .
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
T Mr. Vanshaj Khajuria, Advocate
...... for information and necessary action.

It e o
(Registra& Administratica:'
4

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No2M S kDS YIRGILP Dated: |_[p. -.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Wasim Akram Naik
S/0O Saidullah Naik
R/0O Vohal Inderwal Tehsil Chatroo District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-756-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \\/, /oﬁja/o)rm(/

(ﬁééistrar Administration)

rd
No:UL S\ SN /RG/LP Dated |—|1.2024 %’ f)

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kishtwar.

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ .
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
1 Mr. Wasim Akram Naik, Advocate
...... for information and necessary action.

@gistrar Administrati?:’)’g,/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

/
o . 2M% . RGILP Dated: Y—[o . .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Zahid Bashir
S/O Bashir Ahmad Parry
R/O Hablishi Devsar Tehsil Devsar District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-757-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

£
By Order = V Wu)

(Registrar Administration)

s
No:Y42%1-9% /RG/LP Dated li—(6-.2024

Copy forwarded to the: -

1: Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi

3! Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kulgam.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Zahid Bashir, Advocate

...... for information and necessary action.

o

k_/\ m’
(Reglstrar Admlmstratlor&’ ‘g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: XS [ QE > )y IRGILP Dated: 7 j¢ [0f 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Abhishek Sharma
S/o Shri Ashwani Sharma
R/o Ward No. 3, Hiranagar, Tehsil Hiranagar & District Kathua.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-758-2024 in the roll of Advocates maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

By Order
ne—""
Assistant Registrar (L.P)

No:2X8Yb — €D /RG/LP Dated &7 .10.2024

Copy forwarded to the: -
3t Principal District and Sessions Judge, Kathua
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploadlng on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y Mr. Abhishek Sharma, Advocate

...... for information and necessary action.

Oshec

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

PROVISIONAL

ENROLLMENT i

NOTIFICATION
No: 2L A Q{}%)LVRG/LP Dated: §— /o 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Abhishek Verma

S/o Shri Vijay Kumar

R/o Village Kangrail Tehsil Bhalwal District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-759-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order M
e

Assistant Registrar (L.P)
No: YUY L2 /RG/LP Dated S—1o:2024

Copy forwarded to the: -

i3 Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Abhishek Verma, Advocate

...... for information and necessary action.

J\ <
Assistant Registrar (L.P)



bo

(8]

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 2 QY €/{?O?/Q/Rc;/u: Dated: $"— 102024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Aditya Manhas
S/o Shri Bahadur Singh
R/o Post Office Ambaran, Teshil Akhnoor District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-760-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

bghe —

Assistant Registrar (L.P)

V.t

No:MU 2R —Yb /RG/LP Dated$—}0.2024
Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Aditya Manhas, Advocate

...... for information and necessary action.

Assistant Registrar (L.P)
U A



6l

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: DM AL %%ﬂ( IRGILP Dated: C— (b .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Aman Sagotra

S/o Late Shri Bue Lal

R/o Village Bhagocha Chak (Bhaiya)

P/o Mundia Tehsil Hiranagar District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-761-2024 in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order M
T

Assistant Registrar (L.P)
No:-UUbUL =M & /RG/LP Dated SO 2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kathua.

2z Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Aman Sagotra, Advocate

...... for information and necessary action. W
=

Assistant Registrar (L.P)



6

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL
ENROLLMENT

NOTIFICATION

No2XM Qb eh> oo ly/RerLe Dated: &~ [p. .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Amandeep Singh
S/o Shri Joginder Singh
R/o Village Taraf Sanji Teshil and District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-762-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order AZW

Assistant Registrar (L.P)

No: Ll\~[ S| -—S 3 /RG/LP Dated S 710')2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Amandeep Singh, Advocate

...... for information and necessary action.

AN &—
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2191 f«fawh/RG/LP Dated: (" lo: .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Asif Ansari
S/o Sh. Ibrahim
R/o Village Bhed Blore, Kathera Tehsil and District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-763-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order %Zy@/

Assistant Registrar (L.P)

No.‘L\(‘l ESY -'éo /RG/LP Datedf’/@ 2024
Copy forwarded to the: -

1k Principal District and Sessions Judge, Kathua.

2 Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Vi Mr. Asif Ansari, Advocate
...... for information and necessary action.

53

Assistant Registrar (L.P)



6y

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2 q & g@ Q))_QIRG/LP Dated: - [n. .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Atul Goswami
S/o Shri Ashok Kumar :
R/o Village Nala Kulana, Balnagar,Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-764-2024 in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Qvf/%c/

Assistant Registrar (L.P)

No: YU EEl—8T] /RGP Dated $—)oy2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Udhampur.

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Assocation, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Atul Goswami, Advocate

...... for information and necessary action.

7) y
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 24 A9 el URGILP Dated: $—[0 . .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Hem Raj
S/o Shri Puran Chand
R/o Village Sattian Tehsil Ramnagar District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-765-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order ﬁ/AM

Assistant Registrar (L.P)
No: AU bb%—T C/RG/LP Dated S—{0.2024

Copy forwarded to the: -

s Principal District and Sessions Judge, Udhampur.

P Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Mr. Hem Raj, Advocate

...... for information and necessary action.

Ush e —

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 287Dl > 2 RGILP Dated: {~ (0 . - .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Iram Saba

D/o Shri Farooq Ahmad Fidayee
R/o Village Trankal-Kahra,
Tehsil Kahara District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-766-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
b s be

Assistant Registrar (L.P)
4

No:4Yb76 £ /RG/LP DatedS —]/0:2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bhaderwah

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4 President District Bar Association, Bhaderwah.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
v & Ms. Iram Saba, Advocate
...... for information and necessary action.

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 28ol—ek N N R RaiLP Dated: C—[0 . .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Kanan Vaid
D/o Shri Parshotam Kumar
R/0o Ward No. 1 Thalori, Tehsil Vijaypur, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-767-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order %M
Assistant Registrar (L.P)

No: YUY 6% /RG/LP Dated S~/ ev2024

Copy forwarded to the: -

1z Principal District and Sessions Judge, Samba

2 Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President District Bar Association, Samba.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Kanan Vaid , Advocate
...... for information and necessary action.

< —
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:lgolsﬁiDE@MRG/LP Dated: C—(0. 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Kartikay Sharma
S/o Sh. Raman Sharma
R/o H.No. 442, Anand Street Amphalla Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-768-2024 in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order QMKV(/

Assistant eglstrar (L.P)

No:UY b0 /RG/LP Dated (—Jo. 2024
Copy forwarded to the: -

15 Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3, Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

& Mr. Kartikay Sharma, Advocate

...... for information and necessary action.

bk e —

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2803 d> > Y ReLP Dated: C- |0 . .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Madhav Bhasin
S/o Shri Neeraj Bhasin
R/o H.No. 188, Janipur Colony, Tehsil and District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-769-2024 in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
ol

Assistant Registrar (L.P)

No: YU \X D  /RG/LP Dated$-| ©.2024
Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Madhav Bhasin, Advocate
...... for information and necessary action.
Yrshe—
Assistant Registrar (L.P)



Jo

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:>SeM_chy O\ jRe/LP Dated:$]0 22024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Mahim Gupta
S/o Shri Naresh Gupta
R/o0 H.No. 76, New Rehari, Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-770-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Y
Assistant Registrar (L.P)

No: YUY\ 2\ /RG/LP Dated [ ©.2024
Copy forwarded to the: -

jI5 Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Mahim Gupta, Advocate

...... for information and necessary action.

b

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No S 6 SA/\O\L@Q( IRGILP Dated:>—/6 . .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Maneet Singh
S/o Sh. Rajinder Singh
R/0 Rehambal, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-771-2024 in the roll of Advocates maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Lleis

Assistant Registrar (L.P
i

No: U Y726 LY /RG/LP DatedS—[©.2024

Copy forwarded to the: -

1% Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi

3, Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

= President, District Bar Assocation, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Maneet Singh, Advocate

...... for information and necessary action.

il
Assistant Registrar (L.P)
L P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:2Sob- >l ReLP Dated: $—/0_.".2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Mansi Sharma
D/o Shri Manohar Lal
R/o H.No. 15, Ward No.10, Vinayak Lane Tehsil Akhnoor District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has . been entered under serial

No. JK-772-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Ord
y Order %KM

Assistant Registrar (L.P)
No: 447 38-YD /RG/LP Dated S—1©:2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Ms. Mansi Sharma, Advocate

...... for information and necessary action.

)ﬂ)-&/
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No>S6 ) — Jé Do X IRGILP Dated: §—(0 -:.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Mohd Toyab
S/o Sh. Izhar Ahmed
R/o Village Sanai Tehsil Surankote District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-773-2024 in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order

Assistant Registrar (L.P)

No:('1 U742 (5 /RGP Datedl— /@ :2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Mohd Toyab, Advocate

...... for information and necessary action.

: e
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2SS ek aly iReiLP Dated:7-/0 — .¢"..2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mohd Yasir Naik
S/0 Mohd. Yousuf Naik
R/o Village Hurlani Tehsil Dansal District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-774-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

Assistant Registrar (L.P)

No: HL{QK&N—AL /RG/LP Dated ©7}.]0:2024
Copy forwarded to the: -

ik Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T: Mohd Yasir Naik, Advocate
...... for information and necessary action.
,ﬂl«vjé &< =
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: X IRGILP Dated: ™7~ /0 . *.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Neha Khajuria
D/o Shri Sudhir Khajuria
R/o Village Gurha Pattan, Tehsil Bhalwal and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-775-2024 in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
By Order

Pbo—

Assistant Registrar (L.P)

No:44@ 6270 /RGILP Dated o3.10.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
o I

f " Ms. Neha Khajuria, Advocate
...... for information and necessary action.
- ) -
Assistant Registrar (L.P)
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36

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2§ /.S jQ)9> U/ IRGILP Dated: ] X'[0.: 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Neha Sumbria
D/o Sh. Karnail Singh
R/o Village Batungal Mangota, Tehsil Marmat District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-776-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
By Order

< .
Assistant Registrar (L.P)
¢

No: ('{[j&z[—’z(é /RG/LP Dated 03}./0.2024 ‘/ %

Copy forwarded to the: -

i Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President District Bar Association, Bhaderwah
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Ms. Neha Sumbria, Advocate
...... for information and necessary action.
_—
Assistant Registrar (L.P)

v 22




20 =
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2-S[6 a_/{ S -2RGILP Dated: /) [o. .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Pranav Nanda
S/o Shri Sangeet Nanda
R/o H.No. 55, Ward No. 4, Samote, Tehsil Surankote District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-777-2024 in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

Joshe—

Assistant Registrar (L.P)

%
No: ‘19&1 7-&Y /RG/LP Dated ©}.10 2024 ‘L/@

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

9. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President District Bar Association, Poonch

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
78 Mr. Pranav Nanda, Advocate
...... for information and necessary action.

i
Assistant Registrar (L.P)

\




78
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 2L IRGILP Dated: ] X_[ (.. - 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Rakesh Thakur
S/o Shri Chuni Lal Thakur
R/o Village Chachawah Tehsil Gool District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-779-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Assistant Registrar (L.P)

no: U4 S92 “Yure/LP Dated ] ~fo.2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ramban.

2 Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7é Mr. Rakesh Thakur, Advocate
...... for information and necessary action.

y/7

: G
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: kg [ﬁ gé ZQ&IRG/LP Dated: //X l[} .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Rakshit Parihar
S/o Shri Madan Lal
R/o0 Matta Kishtwar Tehsil and District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-780-2024 in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order %,gLQ/

Assistant Registrar (L.P)

No:L/UQol_né /RG/LP Dated 07 .}0.2024

Copy forwarded to the: -

it Principal District and Sessions Judge, Kishtwar.

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of

} Government Gazette.

4. President, District Bar Association, Kishtwar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Rakshit Parihar, Advocate

...... for information and necessary action.

Assistant Registrar (L.P)




&o
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: .S )¢ g/ggéjz&/RG/LP Dated: Z X /0. - 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Ramayani
D/o Shri Sanjay Sharma
R/o Ward No. 10, Rampur, Tehsil & District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-781-2024 in the roll of Advocates maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order M/

Assistant Registrar (L.P)

No: Lﬂ'[ QO)»—& /RG/LP Dated ©%.[0.2024
Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi
%5 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

75 Ms. Ramayani, Advocate
...... for information and necessary action.
Assistant Registrar (L.P)




gl

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2D/ ﬁé 2O A/RGILP Dated>7 X /6. .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Ridansh Dubey
S/o Naresh Chander Dubey
R/o H.No. 73 A/D Gandhi Nagar Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-782-2024 in the roll of Advocates maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Assistant Registrar (L.P)
No: 4 b QOC') —/5 /RG/LP Dated 0%.10.2024

Copy forwarded to the: -

i Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Ridansh Dubey, Advocate

...... for information and necessary action.

be —
Assistant Registrar (L.P)



-2

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: )4 QLQé 20D L7 IRGILP Dated: 7 X /0. 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Ronika Sharma
D/o Shri Banti Sharma
R/o Village Jungerial Tehsil Teryath, Moghla, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-783-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order Wﬂ/

Assistant Registrar (L.P)

No: 999/6 )X /RG/LP Dated 07 . J» 2024

Copy forwarded to the: -

=

Principal District and Sessions Judge, Rajouri.

2 Secretary, Bar Council of India, New Delhi

3t Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Ronika Sharma, Advocate

...... for information and necessary action.

%ﬁ/
Assistant Registrar (L.P)




83

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ()2 gé YMARGILP Dated: /X /0. 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Rukhsana
D/o Shri Mohd Sadiq
R/o0 Ward No. 17, H.No. 36, Saillan Talab, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-784-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order Q{j‘
V

Assistant Registrar (L.P)

No: 14934-3 | /ReLP Dated 0} .]0-2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Udhampur.

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Ms. Rukhsana, Advocate
...... for information and necessary action.

A«Z/
Assistant Registrar (L.P)



&Y
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: Y _ J(// 45)4}}/ IRG/LP Dated: /A /J. .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Sachin Dogra
S/o Shri Parshotam Lal Dogra
R/0 H.No. 109 Janki Vihar Old Janipur, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned Univversity and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-785-2024 in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

Assistant Registrar (L.P)
No: 1Y A2>-37 reLp Dated 07 +0.2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

74 Mr. Sachin Dogra, Advocate

...... for information and necessary action.

Vol

Assistant Registrar (L.P)




8s
‘HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: A f ”é >0l IRGILP Dated: /A7 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Sahil Ali Pathan
S/o Shri Mushtaq Ahmed
R/o Potha, Pathana, Tehsil Surankote District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-786-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order ﬁ,,vgﬁny/

Assistant Registrar (L.P)

No:(7Q Q ,5&-2 (" /JRG/LP Dated ¢ lo: > 2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2: Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

S CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sahil Ali Pathan, Advocate

...... for information and necessary action.

/E)

Assistant Registrar (L.P)



2

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:l.g:) & églo)@( IRG/LP Dated: 7 [6 .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Sahil Chanjotra
S/o Shri Sewa Ram
R/o H.No. 299, Narwal Pain, Tehsil Jammu South, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-787-2024 in the roll of Advocates maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order /

s o e
Assistant Registrar (L.P)

No: L/? 944 -C) /RGILP Dated o7.J0.2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.

2, Secretary, Bar Council of India, New Delhi

B Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

8 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

B Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Sahil Chanjotra, Advocate

...... for information and necessary action.

be —
Assistant Registrar (L.P)




8%
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: XS el >l /RGILP Dated: 7K /O ( -.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Sahil Rajput
S/o K Sujan Singh
R/o0 H.No0.03, Ward No.2, Nai Basti, Tehsil and District Reasi.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-788-2024 in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Assistant Registrar (L.P)

No: QQ% 3-AD/RGILP Dated o .jo.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2 Secretary, Bar Council of India, New Delhi

9 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Reasi.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

I, Mr. Sahil Rajput, Advocate

...... for information and necessary action.

Assistant Registrar (L.P)



&

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2IDK % 232U IRGILP Dated: /X [0 , .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Sahil Verma
S/o Shri Mohan Lal Verma
R/o H.No0.497, Jain Bazar Baba Lal ji Gali, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-789-2024 in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order ﬂ‘é
bo —

Assistant Registrar (L.P)

No: A( 9@ (/47 /IRGILP Dated o7 . [0:2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Sahil Verma, Advocate

...... for information and necessary action.

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL

ENROLLMENT

NOTIFICATION

NoLS [/—ad 2 VY /RGILP Dated: $—/0 . -.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Sarfraz Farooq
S/o Mohd Farooq
R/0 Gunthal, Tehsil Surankote District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-790-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Assistant thrar (L.P)

—

No:44Sy I-Yls /RG/LP Dated™7 )(J;a 2024

Copy forwarded to the: -

12 Principal District and Sessions Judge, Poonch.

Z Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Sarfraz Farooq, Advocate

...... for information and necessary action.

Assistant Registrar (L.P)

.S



34 QD

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No2S DD ol N ReiLP Dated: F_/o _.(: 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Sehaj Sarin
D/o Amrit Sarin
R/o H.No.69, Kucha Nar Singh, Pajtirthi, Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-791-2024 in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
Assistant Registrar (L.P)
No: Y4Q U7 -CY /RG/LP Dated o7.)02024 5%
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Sehaj Sarin, Advocate

...... for information and necessary action.

Assistant Registrar (L.P)

v g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: > C/7 %OLQ&HIRG/LP Dated: /X [©. 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Qudaratullah Shahab
S/o0 Mohd Qayoom
R/o Dodason Balla, Tehsil Thanamandi District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-778-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Assistaé?ﬁﬁ%lﬁﬂ

W
No: Y4 £ £ ) /RG/LP Dated 7— 10,2024 W

Copy forwarded to the: -

Advocate is ordered there before.

By Order

1 Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi

3% Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri

2 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Qudaratullah Shahab, Advocate
...... for information and necessary action.

Assistant Registrar (L.P)
9%

rs



92

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:2S o chanLH IRGILP Dated: 7— /[0 L .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Shamsiya Bano
D/o Shri Ghulam Mohd
R/o Village Shajing Chuchot Gongma, Tehsil Chuchot District Leh

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-792-2024 in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Assistant Registrar ;L.P)
4

No2S0C| —pb  /RG/LP Dated]—l[0.2024 y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Leh.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

3 Ms. Shamsiya Bano, Advocate

...... for information and necessary action.

bl

Assistant Registrar (L.P)
I
o




a4z
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2O "‘JL\, ) D MI/RGILP Dated: 7—/06.( .2024

It'is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Sunali Kattal
D/o Sh Dilawar Singh
R/o Village Jandore (Humki) P.O Lakhanpur, Tehsil and District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-793-2024 in the roll of Advocates maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Assistant Registrar (L.P)

L #

No:>SVoY. 1 /RG/LP Dated / .j0.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sunali Kattal, Advocate

...... for information and necessary action.

Assistant IT_/qistrar (L.P)



Y

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ). N DY /RGILP Dated: 7 x [0 . .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Tarun Charbathia
S/o Shri Om Parkash

R/o Village Sumwan near Raghunath Mandir Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-794-2024 in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Assistant R)egistrar (L.P)

)

No: XS0/l 2| /RG/LP Dated7—lo.2024

Copy forwarded to the: -

%, Principal District and Sessions Judge, Jammu.
2! Secretary, Bar Council of India, New Delhi
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Tarun Charbathia, Advocate

...... for information and necessary action.

i

Assistant Registrar (L.P)

§ &
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2T g&) D/RGILP Dated: /— /0. 1.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Vanshika Rajput
D/o Shri Mangal Singh
R/o Village Purkhoo P.O Domana, Tehsil Bhalwal District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-795-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Assistant Registrar (L.P)

o

No:2xS8X> D9 /RG/LP Dated 7—l|0.2024

Copy forwarded to the: -

15 Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y & Ms. Vanshika Rajput, Advocate

...... for information and necessary action.

Assistant Registrar (L.P)

y



96
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: XX sl M) IRGILP Dated: /~ /6 . .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Vishali Khajuria
D/o Shri Ramesh Khajuria
R/o Miran Sahib, Bansultan Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-796-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order
Assistant egéﬁartﬁr
No: 28 020- 2] /RG/LP Dated /—.1¢.2024 %
Copy forwarded to the: -
i3 Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi
3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ,

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Vishali Khajuria, Advocate

...... for information and necessary action.

Assistant Registrar (L.P)

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: .S jgg‘c_JQ Yo IRGILP Dated: 7 x [&x .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Vunshes Kotwal

S/o Shri Kuldeep Singh Kotwal

R/0 H.No.85, Lane No.11 Swarn Vihar Police Colony
Near Shiv Mandir,Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-797-2024 in the roll of Advocates maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order /&Véﬁe//

Assistant Registrar (L.P)

| R

No: XS02§- Y /re1LP Dated /~[© .2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

8 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

1= Mr. Vunshes Kotwal, Advocate

...... for information and necessary action.

Assistanﬁt’gj

o&tar (LP)
I e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 2.C 574“)@)}4 IRGILP Dated: “ZX (9. 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Yassar Igbal
S/o Shri Shakeel Ahmed
R/o Lassana,Tehsil Surankote District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-798-2024 the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Assistant Registrar (L.P)
14

No: 1$6$ 2 —62/RGILP Dated 07 .|0-2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch

: CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Yassar Iqbal, Advocate
...... for information and necessary action.

Assistal%ﬁgﬁ?gm.m

L7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: D% 5!€ N>l [RGILP Dated: ZA_ (/.. .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Zamin Abass
S/o0 Sh Muneer Hussain Shah
R/o Village Surhoti Ward No. 8, Tehsil Mendhar District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-799-2024 the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

. o
Assistant Registrar (L.P)

No: %bé (-5 /RGILP Dated &7.10.2024 W

Copy forwarded to the: -

1, Principal District and Sessions Judge, Poonch.

2 Secretary, Bar Council of India, New Delhi

53 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

e Mr. Zamin Abass, Advocate

...... for information and necessary action.

b

Assistant Registrar (L.P)

LM




